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ig : ' Opder dat ed 4,8,05 t
(3"’}" e &\/ Heard Mro,A.K.Bpse,bld .Couns ')L.;e:arlnﬁ for the
5 applicant and Mr,U.B.Mohapatra, Ld,3r.Standing Coun-
}%ﬁii qyn el; &n whom & cepy of this O.A. has already been
/‘

sen of improper placement of his mame in the grad

served,

Applicant is s=rving in Central Bxcise & Custems

Organisation of Govermment of Orissa in Orissa reg-

irn, For the reasen of pandency of a disciplinary

proceeding, his cenfimation was delayed and,enly

on 7.1!3.199%&: was confimed #.e.f. 15:2.77,

It is the case of the applicant that for the rea-
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tion/seniority list;

several of his jumiers recelved
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Orders of the Tribunal ¥
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superseding premotien, He represented his cage t@*%
the authorities and it is the case of thé applicaﬂ%g
tha£ re&resgal of his grievances are met being ddq?\
preperly in ene pleé or other, It appears from a
decument under Ann=xure-a/7(at pace 26 of the 0.A.)
dtd.3.3.04 o0 f the Deputy CommisSi@ner(P&V)of Central
Epecise & Custemg Organisation, Bhyhaneswapr=II that .
since information was not made availahle frémrlhuba-
neswar-I Commissionerate, repeated reminders were
issedd frem Bhubaneswar-II Commissionerate and, ultl

mately)the Applicant was advised te anpreach Bhubane

swar-1l Commissionegate for ultimate redressal of his

orievances,

Since the authorities are seized with the miatter
for tedressa}/gf the grisvance of the applicant;this
0.A, is dispésgdaef with a direction te the Regponde
nts te redress the grievances of'the pplicant expe-
ditieusly within a period of 45 days from the date
of réceipt of a cepy of this erder, . '

‘Send copies of this order te the Responds ts/aléng
with a copy of\thc O.A.; which should b= treated as
a representation of the applicant te the RcSp@nﬂen;s

and free copies of this erder be handed over to the

Ld .Counsel appearing fer both the partiss.

Iémbes/é)

@




